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years 1981, 1982 aud L983 and upto July, 
1984 arc given ic the Stntcmeot-1 

(c) There is no yearly sugar dem~pd 
from Staics/Union Terri tori es as sugar 
is aJJocatcd on the basis of certain 
uniform norms which take into account 
the popuJa1ioa in the country as a whole 
:1.nd a per capita av~ila.billty. 

(J) and (e) The· figures of yearly 
supply of levy suaar to the 12 Slates / 
Union Territories which are serviced by 
Food Corporation of India arc shown 
in the statement-If, As regards the 

remaining 9 States/Union Territories, 
the concerned State Govecnmenls/Union 
Tcrritori~s· administration themselves 
Ji ft the sugar and distribute it. Presu. 
mably the monthly quota of levy sugar 
allocated to such States/Union Territor-
ies have been lifted aad distributed by 
them, 

(f) Government is releasing ·sugar for 
internal consumption and exports from 
the stocks of sugar maintained by the 
factories and as on 1 S 7-1984 the t ota 1 
quantity of sugar available with the 
factories in the country was 40.8~ lakll 
tonne1. 

l 

Stntcrnent-1 

Stute-wise Af otl,/y Lc,·y Su Kar Quota.r; A !lot fed for Distribution Through fair Price Shops 
From January. 198 I to July, J9R4 

(In tonnes·) 

Stales Monthly levy sugar quotns 

l 

1. Andhra Pradesh 

From January, 
1981 to March. 
1982. 

20882 

2. Andoman an(! Nicobar 190 

3. Arunacha l Pradesh 228 

4. Assam 7541 

5. Bihar 26929 

(,, Chan()i~arh 243 + 32• 

7.Dadra & Nagar Ha..vcli 36 

8. Delhi 530-1 + 800 @ 

9. Goa, Daman & Din 470 

10. Gujarat · 14031 

From April, 

l 982 to 
September, 
1983. 

3 

22696 

190 

267 

8459 

29675 

275 

44 

6104 

470 

14433 

From October, 
1983 to July, 
1984. 

4 

24027 

215 

289 

9190 

31513 

325 

50 

6855 

478. · 

15361 
c .. lo • 
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1 2 3 

11. Hacyana 4916 5462 

12. Himachal Pradesh 1588 1801 

13. Jammu & Kashmir 2250 2.542 

1.4. Kamatalca 1421.5 15743 

ts. Kerala 10495 10796 

16. Lalcshdweep 6.5 6.5 

17. Madhya Pradesh 2082 22150 

18. Maharashtra 24743 26645 

19. Moipur 524 609 

20. Mtghalaya 493 S64 

21. Mizoram 171 107 

22. Nagaland 340 340 

23. Orissa 10723 11166 

24. Pondicherry 230 257 

2S. Punjab 6564 7085 

26. Rajas than 1'2757 14494 

27. Sfkkim 107.5 + 25 t J 34 

28. Tamil Nadu 19783 20526 

29. Tripura 759 s1, 

30. Uttar Pradesh 41761 47111 

31. West Bengal 21994 23156 

* Additional ad-hoc allocation given to Chandigarh from Jane, J 981 
@Additional ad-hoe allocation given to Delhi from February. 1981 

tAddiUoa-al 1'd-hoe nHocQ.tio·n -liven to Sikkim from Juoe, 1981 

4 

5837 

1917 

2673 

16843 

1122S 

68 

23276 

27998 

643 

609 

240 

390 

11577 

27.l 

7581 

15832 

154 

21284 

9.58 

.50466 

24435 
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S(atement·ll 

Stme-wiu lt1•y su1:ar tN,pp/iet! by the Food Corporation of J11dia from /a,ruary, 1981 

to Ju11e1 1984. 

. .. 
(In tonnes) 

S tales Quantity of levy sugar lilipplied by FCI dur,na 

----,--.----------

1. Assam 

2. West Bengal 

3. Biha r 

4. Ori'-SB 

S. Mizoram 

6.  Delhi 

7. C hantliguh 

8. Uttnr Pradesh 

9, Madhya Pradesh 

10, Jammu &  K a shm ir 

1.1. Arunacha l Pradesh 

12. Megha loya 

Januar y to 
December, 
1981 

94,419.5 

2,41,242.0 

3.08,071.5 

1,05,163.0 

1 ,712.0 

74.213.9 

1 224.2 

1,26,746.7 

2,28,204.7 

23,908.0 

2,522.0 

5,860,0 

January to 
December, 
1982 

January to 
December, 
1983 

J ,OJ ,344.4 86,572. 7 

3,82,00.S.O 2,85,0l l .O 

3,32,322.5 3,34,218.2 

1,26,274.0 1,32,106.6 

2,594.8  2,719.7 

74,065.4 77,038.0 

Ja_n~r)' IO 

June, 1984 

44,563.S 

J ,42,529.0 

1.17,461.1 

1,494.0 

38,270.9 

H anded  over sugar distribution work to 

Sta te Administration from 1st July, 1982. 

Handed  over sugar distributio n wo,rk to 

Sta tc Government from 1st April, 1981. 

2,34,820.7 2,45,,188.l 

24,037,0  26,735.0 

2,661,0 3,432 .4 

6,980.2 6,982.3 

SJ ,648.S 

14.876.0 

3~51.0 

Note: Andaman & Lakshdwcep Administrations are being alJotted Jevy sugar on quarterly 
and six mon Lhly basis respectively. As such PCI is arranging the supplies to 
them in buJk quantities o.o the basis of aforesaid p eriods. 

Assistanc~ to States for l\illnor Irrigation 

2161. SHRI AMAR ROYPRA· 
DHAN : Will the f..{ioistcr of lRRIOA~ 
TlON be pleased to state : 

(a) the•ceutral asslsta~e provjded 
to each State for minor irri11~tion sector 
ai nee 1980 to 1984, ycu r~wise ; • 

(b) the demand of each state for 
this sector for the same period, year .. 
wise ; 

(c) ~he actual Central assistance 
aiven to each State for this sector for 
the same period, ycar·wise ; and 

(d) the allocation for this sector in 
tho Seventh Five Year Plan foe ca.ch 
State 1 .. 
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JJ/rltttn A11.sweri 6 AUGUST, H184 

TUE MINISTER OF STATE OP 
THE MCNISTRY OF JRRIGATlON 
(SHRI HARlNATHA MISRA) : (a) 
, lrri5:ation is a State subject and all 
min.or Irrigation projects aro implement-
ed by the State Oovc,rnments out of the 
allocations made by them from their 

overall devdlopm~ot plans. Central 
assistance is provided io the from of 
block loans c:1.nd block grants and is not 
lied to any sector or projects. 

(b) .to (d) Docs not arise in view of 
(a) above. 

· Enquiry into Distribution of ' · l\fultiple 
Cross Hybrid1 1 Bajra Seeds By Nationwl 

Seeds Corporation 

2162. SHRIMATJ PRAMlLA 
DANDAVATE : Wi IJ the Minister of 
AGRICULTURE be: plcas~d to state ; 

(a) whether the enquiry instituted 
in coooectioo wi lb distribution of 

MullipJe Cross Hybrid" Bajra seeds by 
National Seeds Corpora tioa has been 
compleled ; 

(b) if so, the de.tails thereof; and 

(c.) wbelhcr any ai:Lion has b~cn 
taken againsl aay' of lhc otbl..:ers involvc<.t 
io the malpraclices 'l 

THh MJNJ!:>IER OF STATE lN 
THE M1.N1STRY OF AURlCULTURE 
(SHRI YOGENDRA MAKWANA): 
(a) Yes, M adam. 

(b) Ac~ordiug lo the report, theri.: 
were gaps/lapses in supervision, qualjty 
control and koowkdge of Field Officials 
in res peel of crop mor~hology. 

{c) National Sc.;eds Corporation anu 
Andbra Pradesh Government were 
requested to lake n.:ccssary action, 

including action against the erdog offici-
als. National Seeds Corporation have 
alr~ady initiated ,discipliuary action 
against the · conc~rned officials. The 

Andbrn Pradesh Government have repor-
ted a~ taking necessary action in the 
mauer. 

V cgrf able n ntl Prov is ion ~1arket in 
Viltlull Bbai Pat cl House 

2163. SHRIMATf PRAMlLA 
DAN DA VATE ; Wi II the Minister of 
WORKS AND HOUSING be pl~ascd 
to state : 

(a) whether vegetable aad prov,s,oo 
ma1kel ha1i be-en C!)tabl1shed in the 
,icinity of Yitthalbhai Pa1el House; 

(b) \\hcther a number of veactable 
shops and provi~ion stalls have been 
ope1aring there ; 

(c) whether auy lenders were invited 
for allocment of tbc~c ~u1.1Js for veae· 
table and prov1s100 marketin& ; and 

(d) if so, the dct.ils three to? 

TUE DEPUTY MINISTER OF 
::iTATE I N THE MINISTRY OF 
WORKS AND HOUSING (SHRl 
MOHAMMAD USMAN ARlF) : (a) 
and (b) No market as such has been 
c.:;tabJished in the vicinity of YitbaJbhai 
l'atcl House. However, two uaraaes 
have been allotted to Super Bazar for 
sale of prvisions etc. on payment of 
rent on the recommendalions of the 
·Rajya Sabha House Committee. 

One vemlor has been seJJina vege· 
htbl~s and fruiL~ in the close vicinity of 
;jupcr .Baur for a number of yeau. 

(c) No. ~ir. 

(d) Question docs not arlse. 

Employment Generated Under NREP 

. 2l64, SHRI MAD~AVRAO 
SCINDIA : Will the Minister of 

.. RURAL DEVELOPMBN1' be pleased 
to lay a statomeot showing ; 




